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4. Temporary -piaos are authorised 
by the New Delhi Municipal Commit
tee whenever any philanthropic orga
nisation applies tor such permission.

In addition to the above facilities, 
the New Delhi Municipal Committee 
decided at its meeting held on the 
4th March, 1958 to provide public 
amenities (induing piaos) wherever 
necessary, within its jurisdiction.
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Anti-malartsi Measures In Manipur

3016. Shri L. Achaw Singh: Will the 
Minister of Health 1/e pleased to refer 
to page 28 of the Annual Report of 
the Manipur Administration, 1957 and 
state:

(a) whether it is a fact that 5,70,000 
persons are now protected directly by 
anti-malarial measures; and

(b) if so, the number of people out 
of the total population of Manipur 
who are still to be protected’ by anti-
malarial measures?

The Minister ■ of Health (Shri 
Karmarkar): (a) Yes.

(b) About 75,000 people.

The population of Manipur accord
ing to 1951 census is 5'77 lakhs. Tak
ing into account the natural increase 
in population since 1951 and the addi
tional population since settled in 
Manipur, it is estimated that the total 
present population fs 6.45 lakhs. Out 
of this 5'70  lakhs have already been 
protected. As such a balance of 
about 75,000 remains to be protected.

Policy for Forwarding Applications

.  . .  / Raja Mahendra Pratap:
U * \Shri Daljit Slngn:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the ap
plications of Permanent Clerks of 
Northern Railway were not forwarded 
for the Assistants Grade Examination 
held by the Union Public Service 
Commission in June, 1957;

(b) it so, the reasons therefor;

(c) what is the policy being pursued 
in regard to the forwarding of applica
tions of the permanent Class III staff 
for the competitive examinations, e.g.
I.A.S., Assistants Grade and Stenogra
phers to be held by the Union Public 
Service Commission in the year 1958* 
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